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GOVIRNMENT OF INDLA
MINISTRY OF ¥ NANCE
(DEPARTMENT OF LTVENIE)

NBW SELHI, THE 21st MLY, 1981,

MO I FICAD TGN
CINCCNE TAY

%-3964(1"‘. a398"14/81~l‘l‘00) In pwrswnce of sub-aiﬁuae(lli) of clause {44) of
.Section 2 of the Incametax Act, 1961(43 of 1961), and ih supersession of Notifie
cation of the Govermmemt of Indie in the Departmen;b of Revenue Noo2960(FoNoo404/3/
TRO-D0L /79T 70C) dated 13.8.79 and Mo 3718(F.,No 398/3/00~1T4C) dated 3.11,80 the -
Central Govermnent hereby auﬂhorlses shri G.S8.Chugh being a gaza:t sed Officer of

. the Cerfiral Government, to exercise the posers of a Tax Recovery Ofﬁoei wder
the sid Acto'

2, " This Notifieation shall come imo force with effect from the dete -
shri G,8.Chugh takes ~r cherge as Tax Hecovery Officer,

(H, VENZATARAMAN)
' DIRECTCR TO THE GOVI', OF INGIA.
The Mamager, ' _ '
Govermuent of India Press,
Meyepuzi, Mew Dellhie

Copy forwvarded o p-

1. £11 Direstors of Inspection inclvuding LL(08MS), New Delhi,

2+ The D:Lr\,utor, ins(DT), saff College, Negpurs :

3, The CRG of Trdiz, New Dolhi,

4, The Accountant General, Cenbrel Devenues, New uElhio

5. The Chief Secretary, Delli Adms. Delhis

65 The Joinb Scoretary & Legel Adviser, Maistry of La-v, New Celhio
To The Corrml.esionsr of Income—tax, Delhie{, New Delhi, :

8, I, J’uwc Lirgpecsion Livision, CHIT, ﬁkaa Hawan, New Delhi, '
94 Cemsra cen«ez{rzs&}'), New -Delhi(2 coples) for igeue and distribution,
e Guv'z;_'q‘ Jc..,-.I.eo
* qd/*

(H. m&gmmmw)
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